
CENTRAL ADMINISTRATIVE TRIBUNAL 
MUMBAI BENCH 

21/3/2003 
Op No.42/2002 in OA No.850/1998. 
OP No.41/2002 in OA No.854/1998 

Heard Shri J.M.Tanpure, Counsel for 

Applicants and Shri R.R.Shetty, Counsel for 

Respondents. 

Learned counsel for respondents states 

that the orders of the Tribunal, in OA No.850/1998 

and 854/1998 have been complied dated 16/1 2/1999 

have been: complied.:. However, from the letter 

received from theJPCOA; Allahabad certain things 

are not ,  clear, about the amounts that 	have 

been mentiáned. 
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	Therefore counsel for reApondents seeks 

six weeks time to fileproper reply. Allowed. 

List the case for order's on CP on 
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